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Extension of Laws

IYTAMIL NADU] ACT No. 23 OF 1960.2

THE YTAMIL NADU](TRANSFERRED TERRITORY)
EXTENSION OF LAWS ACT, 1960.

[Received the assent of the President on the 18th October
1960, first published ir the Fort St. George Gazettc
on the 2nd November 1960 (Kartika 11, 1882).]

An Act to extend certain la'vs to the trans ferred territory
in the 3[State of Tamil Nadn]. .

WHEREAS it is expedient to provide that certain laws should
be extended to, and by virtue of such extension should
be in force in, the transferred territory in the 3[State of
Tamil Nadu]; '

BE it enacted in the Eleventh Year of the Republié of
India as follows :— : ; :

1. ¢)) This Act may be . called the 1[Tami1 Nadu] Shott title
and com-
mencement.

(Transferred Territory) Extension. of f;aWS Act, 1960.

2 It shall come into force on suchdate as the State

“Government may, by notification, appoint.

2. In this Act, unless the context oiherwise_:, requ ires,— Deﬁnitiané.

(@) “existing law” means any ‘law, Ordinance,
Proclamation, regulation, order, by-law, or rule passed
or made before the date of the commencement of this
Act by Parliament, or by any Legislature, authority or
person having power to make such a law, Ordinance,

. Proclamation, regulation, order, by-law or rule ;

1 These words were substituted for the word ‘“Madras® by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order,1969,

*For Statement of Objects and Reasons, see Fort St. George
Gazerte Extraordiary, dated the 27th April 1960, Part IV-A,

3 This expression was substituted for the' expression *State ‘of
Madras” by‘the Tamil .Nadu. Adaptation of Laws Order. 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second Amend-
ment) Order, 1969. .
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| (b) “transferred territory” means the Kanyakumar
district and the Shencottah taluk of the Tirunelvel

i

distri.ct.

Extension of  3: So chh of the enactments specified in the Firs:
cerizin . Schedule as is in force on the date of the commencemex!

- enactments. of this Act in the 1[State of Tamil Nadu] except in the

transferred territory and relates to matters with re spect
to which the State Legislature has power to make laws for
the State is hereby extended to, and shall be in force in
the transferred territory.

Amendment 4. (1) The enacumens specified in the Second Schedule
and exten- are hereby amended to the extent and in the manner men-

sion of tioned in the fourth cclumn thereof.
certain en-

actments. ‘

| (2) So much of the enaciments specified in the
Second Schedule as is in force on the date of the com-
mencement of this Act in the [State of Tamil Nadu]
except in the transferred territory and relates to matters
with respect to which the State Legislature has power to
make laws for the State and as amended to the extent and
in the manner mentioned in the fourth column of the said
Schedule is hereby extended to, and shall be in force in,
the transferred territory. , ~

Construction 5. (1) Any reference in any enactment specified in
of references the First and Second Schedules to a law which is not in
tolaws mot 4106 in the transferred territory shall, in relation to that

:ﬁef?:ﬁxsl? territory, be construed as a reference to the corresponding
ferred law, if any, in force in that territory.
terrjtory.

(2) Any reference in any existing law which continues
to be 1n force in the transferred territory after the date of
the commencement of this Act to any law repealed by
section 7 shall, in relation to that territory, be construed
as a reference to the enactment specified in the First
or Seccnd Schedule corresponding to the law so repealed.

o

1 This exression was substiturnd for the cxpression ““State of
Madras” by the Tamil Nadu Adaptation of Laws Order, 1969, as
amendeii by the Tamil Nadu Adaptation of Laws (Second Amen-

. dment) Order, 1569, C
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6. Any reference, by whatever form of words, in any Construction
cxisting law to any authority competent at the date of the Of references
passing of that law to exercise any powers or discharge :9 autlllmri-
any functions in the transferred territory shall, where a el
corresponding new authority has been constituted by: or rities have
Bnder any epactment now extended 1o the transferred been consii-
serritory, bave efiect as if it were a reference to that new O
authority. |

7. If, immediately before the date of the commencement Repea} of
of this Act, there is in force in the transferred terrifory correspon-
any Act, Ordinance, Proclamation, regulation, order, ding laws.

~ by-law, rule:or . other law corresponding; to.an enactment oo
.specified in the First or Second Schedule; - :whether such -
.- Act, Ordinance, Proclamation, regulation,: 6rder, -by-law, o
“gule or. other law is in force by virtule,of section 11910f = ..
the:States ;Reorganisation Act, 1956 :(Géntral 'Act 37 of -+ &
1956) or by,virtue :of -any other legislative power, such -
corresponding 1aw shall, on the date of the commencement

of this Act, stand repealed to the extent to which the corres~ ;. -
‘ponding law,relates to matters with respect to which the
'State Legislature has power to make laws for the State.

n‘f
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8. (1) The repeal by section 7 of any corresponding gav-ln"-,.:
existing law shall not affect— : R

(@) the previous operation of any such law or any-
thing done or duly suffered thereunder, or

(b) any right, privilege, obligation or liability
acquired, accrued or incrrred under any such law, or

(¢) any penalty, forfeiture or punishmer.t incurred im -
gespzct of any offence committed agaiast any such law,or .~ "', |

(d) any investigation, legal proceeding o1 1€l v
in respect of any such right, privilege, obligation, liability,
penalty, forfeiturs or punishment as aforesaid; <

and any such investigation, legal proceeding or remedy
may be instituted, continued or enforced -and any such
penalty, forfeiture or punishment may be imposed as if
this Act had not been passed.

N
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(2) Subject to the provisions of sub-section (1),
anything done or any action taken including any appoint-
ment or delegation made, notification, order, instruction
or direction issued, rule, regulation, form, by-law or
scheme framed, certificate, permit or licence granted or
registration effected, under such corresponding existing
law shall be deemed to have been done or taken under the
corresponding provision of the enactment as now extended
to, and in forcepin, the transferred territory and shall

" continue in force accordingly, unless and until superseded
by anything done or any action taken under the said
enactment. :

Powers of 9. For the purpose of facilitating the application in
coucts ;‘g‘t‘}l ,. the transferred territory of any enactment specified in
rities for _ the First or Second Schedule, any court or other authority
purposes of may construe such emactment with such alterations not
ficilita'ing  affecting the substance as. may be necessary or proper  to

ggfé{sﬁ’i“ adapt it to the matter!before the court or other authority.

Extension of 10, (1) The [Tamil Nadu] Genera! Clauses ‘Act, 1867
‘Iggﬁﬂ (Y Tami! Nadu):Act I of 1867) and the [Tamil Nadu%
General General Clauses Act, 1891 (*[Tamil Nadu] Act Tof 1891

Clauses Act are hereby extended to, and shall be in force in, the

to1he transferred territory. .
transferred - ‘
territory . . : ) ..

o (2) For the removal of doubts, it is hereby declared
that the Travaancore-Cochin Interpretation and General
Clauses Act, 1125 (Travancore-Cochin Act VIIof 1125)
shall continue to apply for the interpretation of any existing
law in forcein the transferred territory immediately before
the 1st day of November 1956 and continuing in force
on the date of the commencement of this Act.

Exttgggign of 11, Section 3 of the Prisons and Indian Lunacy
{'Fcr;mu" ([Tamil Nadu] Amendment) Act, 1938  (}[Tamil Nadu]
Nadu Act] Act XIV of 1938) is hereby extended to, and shall be in

XIV of 1938. force in, the transferred territory.

3 These words were substiiuted for the word ** Madras » by
the Tamil Nadu Adaptation <f L.w, Order, 1959, as amended by
the Teami! Nudu Adaptation of Laws (Second Amendment) Qrder,
1969, :

* This ex)ression was Substituted for the expﬁssiun
* Madras Aci” by parsgraph 3(2) of the Tamil Nadu Adaptation
of Laws Order, 197(.
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-’12, (1). The State Government may, by notification, ggyzr of

extend to the transferred territory . or any part thereof, Goverament.

with such restrictions and modifications as they think fit, ;j e, end

any enactment which— ' ensctments .

to the

(i) is in force in the rest of the *[State of Tamil t?};}tfg"'{,’, -

Nadu] at the date of the notification, and - mnoification,

(ii? relates to matters with réspect to which the
Binte Leglslature has power to make laws for the State

(2) Wheroany enactment isextendedto the trans-
ferred territory by a notification under sub-section (1),
the enactment 8o extended shall be deemed to have been
included in the First or Second Schedule, as the case may
be, and sections 5 to 9 shall apply accordingly.

(3) Every notification issued under sub-section (1)
shall be laid before the Legislature if it is sitting, as soon
as may be after the issue of the notification, and if it is
not sitting, within seven days of its re-assembly, and the
State Government shall seek the approval of the Legislature
to the notification by resolution moved within a period of
fifteen days beginning with the day on which the notifica-
tion is so laid before it ; and if the Legislature makes
any modification in the notification or directs that the
novification shall  ccase 1o have effect, the
notification shall, thereafter, have effect only in such
modified form or be of no effect, as the casc may be,
but without prejudice to the validity of anything
previously done thereunder.

(4 Where in respect of any notification issued
under sub-section (1), the Legislature directs under sub-
section (3) that the said notification shall cease to have
effect, the corresponding law, if any, repealed under sub-
section (2) of this section read with section 7 shall revive
and come into force in the transferred territory with effect
on and from the date on which the Legislature so directs.

1 This expressionwas substituted for the expression “State of
Madras ” by theTamil Nadu Adaptation. of Laws Order, 1969, as
amanded by th: Tamill Nadu Adaptation of Laws (Second
Amendment) Qrder, 1969.
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Repeal of 13. The enactments: speciﬁed in the Third Schedule in
certain t so far as they apply to, and are in force in, the transferred
enactraen’s.  terricory are hereby repealed. -

zme:eto' 14. (1) If any difficulty arises in glvmg effect to the

difficulties.  provisions of this Act or of any enactment extended to
- the transferred temtory by or under this Act, the Statc
Government, as occasion may require, may, by order, do
anything which appears to them necessary for the purpose

of removing the dlﬂiculty

! : (2) All orders made under SL.b scction (l) shall,
as soon as possible after they are made, be placed on the
table of both the Houses of the Legislature and shall be
subject to such modifications by way of amendment or
repeal as the chlslature may make elther in the same
session or in the next session.

THE FIRST SCHEDULE.
(See section 3.)
Year.  Number. Short titte.
¢)) ) 3

CL }'Itl'al Acts,

1837 XXXVI  The '[Tamil Nadu] Public Property Malversation Act, 1837.
1839 VII .. The[Tamii Nadu] Rent and Revenue Sales Act, 1839.

1851 - VII .. TheIndian Tolls Act, 1851, |

1856 XV .. The Hindu Widows’ Re-mamage Act, 1856.

1858 I . The 1[Tamll Nadu] Compulsory Labour Act 1858

1859 XXIV .. The 1[Tamxl Nadu} Dlstnct Police Act, 1859. ‘ .
1863  XXII.. The Waste Lands (c1aims) Ac, 1863, ...
1864 XV .. TheIndian Tolls Act, 1864. o -
1871 1 .. The Cattle-trespass Act‘ 1871.

/.

1 Thege words were subs itated : for the: word. .« Macfras » by the*Tamll Nadu
Adaptation of Lawg Order, 1969, as-amehded by tne Tamil Nadu Addp*mjon 0‘
Laws (Second Amendment) Omder 1969, 4860
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Year. Number. Short title. |
o)) @ )
Central Acts—cont,
1871 XXIII.. The Pensions Act, 1871.

1878 A% .. The Indian Treasure-trove Act, 1878.
1885 XVIII .. The Land Acquisition (Mines) Act, 1885,

1886 \%! .. The Births, Deaths and Marriages Registration Act, 1886.
1892 X .. The Government Management of Private Estates Act, 1892.
1894 I .. The Land Acquisition Act, 1894,

1913 VI .. The Mussalman Wakf Validating Act, 1913.
1916 VII .. The Indian Medical Degrees Act, 1916.

1918 X .. The Usurious Lpans Act, 1918.

1930 XXX11 The Mussalman Wakf Validating Act, 1930.
1938 X .. The Cutchi Memons Act, 1938.

Y Tamil Nadu Regulations. |

1802 I .o Thfs (gTamll Nadu] Administration of Estates Regulation,

1817 vil .. Thfsi[?Tamil Nadu] Endoyymcntf: and FEscheats Regulation,

1829 Vv .. The Y{Tamil Nadu] Hindu Wills Regulation, 1829,
1831 X .. The }Tamil Nadu] Sale of Mirors’ Estates Regulation, 1831,

{Tamil Nadu Acts]
1865 1 .. The?Tamil Nadu] District Limits Act, 1865.
1878 VIII .. The 3[Tamil Nadu] Coffee-stealing Prcvention Act, 1878.

1 This expression was substituted for the expression “Macras Regulations”
by paragraph 3 (2) of the Tamil N.i'u Adaptation of Laws Order, 1970.

2 These words were substituted for the word ¢ Madras ” by the Tamil Nadu
Adaptation cf Laws Order, 1969, as amended bY the Tamil Nadu Adaptation o}
Laws (Secord Amendmer.t) Order, 1969,

* This expression was substituted- for the expression ¢ Madras Acts” by
paragraph 3(2) of the Tamil Nadu AdaptatIOn of Laws Order, 1970,

L
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Year. Nﬁmbeh Short title,
M (2) (3)
YTa.nil Nadu Acts}—cont,
1885 I .. The }YTamil Nadu] Outports Landing and bhlppmg Fees
Act, 1885.

1889 I .. The 2[Tamil Nadu] Towns Nuisances Act 1889,
1890 II .. The ?*Tamil Nadu] Canals and Publig Ferries Act, 18€0.

1911 V - .. The }Tamil Nadu] Hackney Carriage Act, 1911.

1914. IV .. The *[Tamil Nadu] Medical Registration Act, 1914,

1918 1 .. TheMappilla Succession Act, 1918.

1919 III The 2[Tamivl Nadu] Agricultural Pests and Diseases Act, 1919.
1926 I .. The ?[Tamil Nadu] Indian Ports (Amendment) Act, 1925,

1935 VII The 2[Tamil Nadu] Debtors’ Protection Act, 1934,

1936 I The Indian Registration ()[Tamil Nadu]l A-nendment) Act, 1935.
1938 \Y The 2[Tamil Nadu] Traffic Control Act, 1938.

1938 XY The Indian Lunacy (}{Taw Ilulu] Amendment) Act, 1938

1938 XIX .. The *{Tami! Nadu] Minor Ports Fund Act, 1938.
The 2[Tamil Nadu]. Eleqtricity Duty Act, 1939,

1939V .

1943 1L The Legal Practitioners (?[Tamil Nadu] Amendment) Act, 1943
1943 XII .. The Indian Lunacy (*[Tamil Nadu] Amendmert) Act, 1943,
1943 XXIII .. The *[Tamil Nadu] Pawnbrokers Act, 1943.

1945 X1 .. The 2[Tarvnil Nadu] Prevention of Couching Act, 1945.

194’;1 X .. Thren gir) C‘g&r,lc;l;s‘* %nd Legal Practitioners ([Tamil Nadu] Amend-
1948 1 The Madras Home Guards Act, 1948.

‘1 This expression was substituted for the, expression ¢ Madras Acts . by
paragraph 3(2) of the Tamil Nadu Adapration of Laws Order, 1970.. .

s These words were substituted for the word ‘¢ Madras » by. the Tamil Nadu
Adaptation of the Laws Order, 1969, as amer.ded by the Tamil Nadu Adaptation

of Laws (Second Amendment) Order, 1969.
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Year, Number., Short title,
1) ) (3) -
E YTamil Nadu Acts}—coit
1948 vi .. The 2[Tatmxl Nadu]Restnctlon of Habxtual Offienders Act, 1948.
1948. XIV .. The 2['I'a,mll Nadu] Aided Institutions (Prohibition of Transfers
. : of Property) Act, 1948.
1949 VIII .. The Vexatious Litigation (Prcvention) Act, 1949.

1949 XVIIT ... The Muslim Personal Law (Shariat) Application(?)[Tamil Nadu]
Amendment) Act, 1949. ,

1949 XXX .. The. 3[Tamil Nadu] Drugs (Control) Act, 1949.
1949 - XLvIl The ?[Tamil Nadu] Co‘ton (Trade Stocks) Census Act, 1949.

1949  XLVII The *Tamil Nadu] Educational Institutions (Temporary
, Control of Property) Act, 1949.
2 1950 v .. The *[Tamil Nadu] Jute (Control of Priccs and Sales) Act,1950,
‘ 1951 XVIII .. The Tamil Nadu] Anatomy Act, 1951.
1952 XVI .. The ?[Tamil Nadu] Motor Vehicles (Taxation of Passcngers
and Goods) Act, 1952.
1956 XXVIL  The *[lamu Naduf Registration of Practitioners of Integrated

Medicine Act, 1956.

THE SECOND SCHEDULE.

(Sec section 4.)

Year. Number. Short tit]e. Amendments.
(1) ) ) )
[Tamil Nadau Acts.)
1864 o The 2[Tam11Nadu] Revenue (These amendments have
Recovery Act, 1864. een incorporated in the
_ . principal Act, viz., Tamil

Nadu Act II of 1864.)

— e

1 This expression Was substiluted for the expression ‘‘ Madras Acts ” by
paragtyph 3(2) of the Tamil Nadu Adapt at10n of Laws Order, 1970. _
- 9 Tixess, . . words  werc substituted ' .for the word ‘‘Madras” by
the Tamil Nadit Adaptation of Laws Order, 1969, as amcnded by the Tamil Naau g
ngp;aqon of T aws (Second Amendment) Order, 1964, .
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1902

1905~

1931

Year.

€))

1010
1010
1124

1953 .
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Nunher, Short title,
(2) €))

' [Temil Nadu Actsl—cont.

I The 3[Tamil Nadu] Court
of Wards Act, 1902,

I The ?[Tamil Nadu] Land
Encroachment Act, 1905.

LI *The *( Tamil Nadu] Motor
Vehicles Taxation Act,

B 1931.

(1960 : .T.N Act 23

Amendments,

C))

(These amendments have
been incorporated in the

principal  Act, viz,
Tamil Nadu Act I of
1902), C

(These amendments have
been incorporated in the
principal Act, viz., Tami]
Nadu Act TTI of 1905).

(These amendments have
been incorporated in the
principal Act, viz., Tamil

Nadu Act IITof 1931). §
THE THIRD SCHEDULE.
~ (See section 13.)
REPEALS.
Number. Short title.
) 3
Travancore Acts.
I The Powers and Jurisdiction‘ of Munsifs Act, 1010,

v The Jurisdiction of Zillah Judges Act, 1010,

XXV The"l‘ravancore Opium Smoking Act, 1124,

Travancore-Cochin Act.

X The Travancore-Cochin Medical Practitioners Act, 1953.

1 This expcssion was substizuted for the expression ‘‘Madras Acts™ by
Dara;;liash gx?Z)LOf the Tamil Na lu Adaptatjon of Laws Order, 1970.
3 These words were substituted for the word * Madras” by the Tamil Nady

;ation of LawsOrder, 1969,asams2
éggg;\d Amendment) Order, 1969.

*Now the Tamil Nadu Motor Vehicles T

1974).

nded by the Tamil Nadu Adaptation of Laws

axation Act, 1974 (Tamil Nadu Act 13 of






